
'TTIIIE PRE-NATAL DIAGNOSTIC TEC% IIVIQUES (REGULATION 
AND I ~ ~ ~ N T I O N  OF M I S ~ S E )  AMENDMENT ACT. 2001 

No. 32 on: 2881 

. AII Act to ameiiil the Fre-natal Diagtiostic Techniques (Regulation and 
Prevention of ~ i s u s e )  Act, 1894. 

Br: it enacted by Parliament ir i  the Fifty-second Year of tlie liepublic of India as 
follows:- 6% 

1. 'Kis Act nlay be called thc Prenatal DiagnosticTechniques (Regulalion and Prevention Short title. 

of Misuse) Amendment Act, 2001. 

2. 111 the Pre-natal Diagnostic 'Tecliniques (Regulation and Prevenlion of Misuse) Act, Arnendment 

1994, in section 8, in sub-section (I) in clause (a),- , of section 8 
of  Act 57 
of  1994. 

(i) the word "and" shall be omitted; 

(ii) tile following proviso shall be inserted, namely:- 

"Provlded that the term of offlce of a member elected under clause y) of sub- 
section @) of section 7 shall come to an end as soon as the member becomes a 
Minister or Minister of State or Deputy Minister, or the Speaker or the Deputy 
Speaker of the llouse of the People, or the Depuiy Chairman of the Council of 
States or ccases to be a member of tlie I-Iouse from which she was elected; and .  


